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DISTRICT: DIMA HASAO 

IN THE COURT OF S.D.J.M, HAFLONG, DIMA HASAO. 

   CASE NO: GR No. 70/2018 (PRC 04/2018) 

            U/S.386 of IPC, R/W sec. 25(1-B)(a) of Arms  Act.  

State of Assam 

       V/S 

Sri Indrajeet Mazumder 

 

PRESENT:    Jafar Md. Azizul Karim Tapadar, AJS 

    Wednesday, the 6th day of March 2019 

 

APPEARANCE: 

For the State:    Ld. APP  

For the Accused:   Ld. Legal Aid Counsel Mumtaz Khan. 

  

Date of Evidence: 27/07/18, 10/08/18, 06/09/18 & 29/10/18 & 02/01/19 

Date of Argument:   22/02/2019 

Date of Judgement:  06/03/2019 

 

     JUDGEMENT 

 

1. The FIR has been lodged by informant Sri Rajendra Kumar on 03-04-2018 

before the Officer In-Charge Haflong PS stating inter-alia that in the 

month of February and March 2018 information was received from 

various Army intelligence agencies and own civil sources that Self-Styled 

Private (SS-Private) Indrajeet Mazumder of DHD(A) had placed extortion 

demand of Rupees 2 lakhs on Mr Rajesh Kumar Paul, manager of Saw 

Mill(Mobile No- 8011640320) in Umrangso. On investigation it was further 

learnt that Indrajeet Mazumder had also successfully extorted Rs.5000/- 

from Mr. Rajesh Kumar Paul, R/O Umrangso and Rs. 2000/- from Mr. MK 

Acharjee, R/O Haflong during the month of March 2018. Indrajeet 

Mazumder used following mobile phones numbers for placing extortion 

demands. 

a) 8134079075, b) 7086250573, c) 9954393390 & d) 8011538946 

On 2nd April 2018, an information was received from reliable source 

regarding presence of Indrajeet Mazumder in general area Lower Haflong 

market. Further on 3rd April 2018 at 9.45 AM his location was confirmed 

by a reliable source and based on information a joint operation was 

launched by 43 Assam Rifles, Dima Hasao police and E Company of 34 
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battalion CRPF at 10 AM on 3rd April 2018 and at around 10.30 AM 

Indrajeet Mazumder was apprehended from Lower Haflong market and 

the following items were recovered from his possession – 

i)One USA made 7.65 mm Revolver, ii) One empty KF 7.65 mm Cartridge, 

iii) 02(two) KF 7.65 mm Live Ammunition, iv) 06(six) 9mm Live 

Ammunition & v) One Mobile Phone with two Sims. 

Hence the case. 

 

2. On receipt of the FIR on 03/04/2018, case has been registered vide 

Haflong Police Case No. 28/2018 dtd. 03/04/2017, U/S. 120(B)/386 of 

IPC, R/W sec. 25(1-B) (a) of Arms Act and after completion of 

investigation, charge sheet no. 10/2018 dtd. 30/05/2018 has been 

submitted U/S. 120(B)/386 of IPC, R/W sec. 25(1-B) (a) of Arms Act 

against the accused persons Indrajeet Mazumder. 

 

3. During the proceeding of the case, accused person has been produced 

before the court and relevant documents were furnished to him under 

section 207 of Cr.P.C.  

On perusing the materials available on record prima facie case U/S.386 of 

IPC, R/W sec. 25(1-B) (a) of Arms Act has been found against the 

accused and accordingly formal charge has been framed against him 

under aforesaid section of law. 

Content of the charge has been read over and explained to the accused 

persons to which he pleaded not guilty and claimed to be tried. 

 

4. During trial prosecution has examined 9 witnesses viz. Robi Singh as 

PW.1, Rajendra Kumar, the informant, as PW.2, Imkong Lembu as PW.3, 

Priyanka Chetri as PW.4, Ujjal Das, as PW.5, Manoranjan Hasnu as PW.6, 

Mrinal Kanti Acharjee as PW.7, Lekh Raj Shama, the armourer as PW.8 & 

SI Neeraj Alom Choudhury, the I/O as PW.9 and submitted documents 

viz. Exhibit.1, the FIR, Exhibit.2, Exhibit.3 & Exhibit.4 the seizure lists & 

Exhibit.5, the Armourer report. 

The statement of defence of accused U/S. 313 CrPC has been recorded 

on the basis of the evidence on record. 

The defence side did not adduce evidence or submitted any documents. 

POINTS FOR DETERMINATION 

5. Whether accused Indrajeet Mazumder during the month of February and 

March 2018 had placed extortion demand of Rs.2 Lakhs to Rajesh Kumar 

Paul and successfully extorted Rs.5000/- from Rajesh Kumar Paul and 

Rs.2000/- from M.K. Acharjee in the month of March and on the basis of 

the aforesaid information of extortion Joint Operation was launched on 

03/04/18 by 43 AR, Assam Police and E Company 34 CRPF apprehending 

the accused and on search recovered one USA made 7.65 mm Revolver, 
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one empty KF 7.65 mm Cartridge, 2 KF 7.65 mm live ammunitions & 6 

nos. of 9 mm live ammunition from the possession of Indrajeet Mazumdar 

which he was possessing in contravention of provision of Sec.3 of Arms 

Act and thereby accused has committed an offence punishable U/S. 386 

of IPC, R/W sec. 25(1-B) (a) of Arms Act?  

 

6. I have heard arguments of both sides and carefully examined the 

evidence on record and came to the conclusion as mentioned under. 

DISCUSSION ON EVIDENCE, DECISION AND REASON THEREOF 

7. PW.1, Robi Singh, during his examination in chief deposed that he knows 

the accused person but doesn’t know the informant. 

That occurrence took place on 03.04.18 at around 10 AM. 

That on that day they, the CRPF along with AR & Assam police went for 

joint operation at Lower Haflong. 

That at the time of operation they have apprehended accused from the 

front of a shop. 

That on search of the accused one revolver, along with live round & one 

mobile handset with 2 SIM were recovered from the possession of the 

accused. 

That police & AR Battalion Party took the accused with them. 

 

During cross-examination PW.1 deposed that he can’t remember who has 

lodged the FIR. 

That police had not recorded his statement. 

That he doesn’t recollect the name of the shop owner from whose shop 

front accused was apprehended.  

 

8. PW.2, Rajendra Kumar, the informant, during his examination in chief 

deposed that he knows the accused person. 

That in between the period of March & March 2018, he got information 

that accused Indrajeet Mazumder is collecting extortion money from 

Haflong to Umrangso area & accordingly on 03.04.18, they, the 43 AR 

Battalion along with 4 CRPF & Assam Police conducted a joint operation at 

10 AM- 10.30 AM at Lower Haflong Area. 

That they have apprehended accused from the front of a shop. 

That on search of the accused one 7.65 mm revolver with 2 live rounds, 6 

nos. of 9 mm round & one mobile with 2 SIMS were recovered from the 

possession of accused. 

That they then handed over the accused to the Haflong PS. 

That he has filed the FIR at the PS while handing over the accused. 

Ext.1 is the FIR. 

Ext.1(1) is his signature. 
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During cross-examination PW.2 deposed that he did not take the accused 

to their camp. 

That police drafted the FIR & he put his signature thereon. 

That he is conversant with the content of the FIR. 

PW.2 denied the fact that his statements doesn’t match with the content 

of the FIR. 

That he has lodged the FIR on 03.04.18. 

That he is not the seizure witness. 

That police recorded his statement. 

That he can’t remember the names of the police present at the time of 

joint operation. 

That he can’t say exact description of the PO. 

PW.2 denied the fact that they have apprehended accused on suspicion. 

PW.2 denied the fact that they have falsely implicated the accused. 

 

   

9. PW.3, Imkong Lembu, during his examination in chief deposed that he 

knows the accused person and the informant. 

That occurrence took place on 03.04.18 at around 10-10.30 AM at Lower 

Haflong when a joint operation was launched by their battalion, CRPF & 

Assam police. 

That in the month of Feb-March 2018 they got information about the 

activity of extortion in Haflong to Umrangso area based on which the 

operation was launched. 

That accused was apprehended from the front of a shop at Lower 

Haflong.  

That on search of the accused, one revolver, live rounds & mobile with 2 

SIM were recovered from his possession. 

That accused was then handed over to police. 

 

During cross-examination PW.3 deposed that he was in the joint 

operation. 

That he can’t say the name of the police officer present in the joint 

operation. 

That on the east of PO there were a few shops. 

On West- A few shops. 

On South- A few shops. 

On north- PWD north. 

That at the time of operation their major SK Yadav was present. 

That he can’t say the names of the CRPF personnels present in the Joint 

Operation. 

That police recorded his statement. 

That he don’t recollect the content of his 161 statement. 
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10. PW.4, Priyanka Chetri, during her examination in chief deposed that she 

knows the accused and the informant. 

That occurrence took place about 3-4 months back at the morning time. 

That police asked her to show her mobile. 

That at that time her mother was talking with her mobile. 

That policed asked her to handover her mobile to them & accordingly she 

handed over the same. 

That about 3-4 days earlier Indrajeet Mazumder uncle had used her 

mobile for calling. 

That police asked her to go to the CRPF camp situated at Lower Haflong 

& accordingly she went there. 

That at the camp police asked Indrajeet Mazumder whether he has used 

her mobile phone for making call to which he replied in affirmative. 

That after a while police allowed her to return back. 

That police have seized her mobile vide Ext.2.  

Ext.2 is the seizure list. 

Ext.1(2) is her signature. 

 

During cross-examination PW.4 deposed that she can’t say where from 

accused was arrested & by whom. 

That subsequently her mobile has been returned but SIM has not been 

returned. 

That she can’t exactly say to whom the accused has called from her 

mobile. 

That she doesn’t know whether accused is involved in any extortion 

matter or not. 

 

11. PW.5, Ujjal Das, during his examination in chief deposed that he knows 

the accused person by face but doesn’t know the informant.  

That previously he had a Pan shop where accused used to visit. 

That about 2 months back accused came to his shop & asked for one pan 

& cigarette. 

That accused at that time asked him to give his mobile to him so that he 

can call his mother. 

That accused told that he has no mobile at that time with him. 

That accused dialled one call from his mobile. 

That after about one & half hour army people came & apprehended the 

accused form the nearby shop. 

That police seized one pistol & ammunition from the accused vide Ext.3. 

Ext.3(1) is his signature. 

Police also seized mobile & SIM from accused vide Ext.4. 

Ext.4(2) is his signature. 

 

During cross examination PW.5 deposed that police has not recovered the 

seized articles of Ext.3 in his presence. 
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That later on police told him that seized articles were recovered from the 

possession of accused. 

PW.5 denied the fact that police has not seized the Ext.3 articles from the 

accused. 

That he did put his signature on Ext.4 at the instruction of police. 

 

12. PW.6, Manaranjan Hasnu, during his examination in chief deposed that he 

knows the accused person but doesn’t know the informant.  

That occurrence took place 2-3 months back. 

That on the day of occurrence he was in his shop. 

That at around 10-10.30 AM accused came & sat at his shop & asked for 

match box. 

That he gave him match-box. 

That after 2-3 minutes later Army people came & apprehended the 

accused. 

That army people asked him to accompany them to CRPF camp situated 

at Lower Haflong Railway Station. 

That police recovered some articles such as pistol & ammunition which 

were kept at the table. 

That police then took his signature in Ext.3. 

Ext.3(2) is his signature. 

That police also seized one mobile & mobile SIM. 

Ext.4 is the seizure list. 

Ext.4(1) is his signature. 

 

During cross-examination PW.6 deposed that he didn’t see the recovery 

of articles from the accused. 

PW.6 denied the fact that articles seized by Ext.3 & 4 has not been 

recovered from the possession of the accused.  

 

13. PW.7, Mrinal Kanti Acharjee, during his examination in chief deposed that 

he doesn’t knows the accused and the informant. 

That about 4-5 months back he was at Haflong SBI at around 1 PM 

afternoon & at that time he received a phone call from unknown person. 

That the unknown caller asked him to help him by giving Rs. 2000/- & 

further asked him to deposit the same at his bank account. 

That he refused him to pay & asked him to come infront of Haflong PS 

but the caller refused to come & insisted him to deposit the same at his 

account. 

That he refused to give him money & disconnected the call. 

That immediately thereafter again that caller telephoned him & asked him 

to keep Rs. 2000/- in a shop where his man will come to collect the same. 

That he disconnected the call & switched off the mobile. 

That he told the same to one traffic police who advised him that if any 

further phone call comes then to approach him immediately. 
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That thereafter no further phone came to his mobile respecting demand.    

Defense side declined to cross examine PW.7.  

14. PW.8, Lekh Raj Sharma, the armourer during his examination in chief 

deposed that on 07/04/18 he received articles from Haflong PS for 

ballistic examination. 

That on 08.04.18 he has examined the articles:- 

i) One no. of Klandestine Factory made 6 chambered 0.32 bore 

revolver is marked as Ext. A. 

ii) 2 nos. of KF Factory made 7.65 mm ammunition are marked as 

Ext. B. 

iii) 6 nos. of KF Factory made 9mm ammunition are marked as Ext. C. 

iv) One no KF Factory made 7.65 mm ammunition fired cartridge case 

marked as Ext. D. 

Result of examination: 

Ext A is a fire arm, Ext B & C are ammunition & Ext D fired empty 

cartridge are under the Arms Act 1950. 

Ext. A is a serviceable revolver in present condition. 

Ext. B are live ammunition. 

Ext. C are live ammunition. 

Ext. D is an empty fired cartridge case. 

Ext.5 is the examination report. 

Ext.5(1) is his signature. 

Defense side declined to cross examine PW.7. 

 

15. PW.9, Neeraj Alom Choudhury,the I/O, during his examination in chief 

deposed that on 03/04/2018 they got information that one person has 

been seen at Lower Haflong who was involved in extortion in Haflong & 

Umrangso area. 

That accordingly their police staff along with CRPF & 43 AR went to Lower 

Haflong railway station. 

That they then apprehended the accused there from. 

That on searching the accused, 7.65 mm USA made revolver, one empty 

cartridge, 7.65 live ammunition- 2 nos. & 9 mm ammunition-6 nos., one 

mobile & one SIM were recovered from his possession. 

That the recovered articles were seized vide Ext.3. 

Ext.3(3) is his signature. 

That immediately one 43 AR personnel Rajendra Kumar lodged the FIR. 

That in the FIR it was alleged that accused has made phone call demands 

to MK Acharjee & Rajesh Kr Paul. 

That during investigation it was found that mobile number through which 

phone call were made to Rajesh & MK Acharjee were mobile phones of 

Ujjal Das & Priyanka Chetri. 

That on examination of Priyanka Chetri she stated that Indrajeet 

Mazumder used to visit their house & used her phone telling that he is 

dialling to his family. 
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That Ujjal Das also stated that Indrajeet took his phone on several 

occasions stating that he is making call to his family. 

That accused during investigation admitted that he has made demand 

calls to Rajesh Paul & MK Acharjee. 

That accused extorted Rs. 2000/- form MK Acharjee on 29/03/2018 & Rs. 

5000/- from Rajesh Paul. 

That accused also admitted during investigation that he has used mobile 

of Ujjal & Priyanka for making extortion demand. 

That accused was arrested & produced before the court. 

That mobile phone of Priyanka & Ujjal were seized vide Ext. 2 & Ext.4. 

Ext.2(2) & Ext. 4(3) are his signatures. 

That 164 statement of Ujjal Das, Priyanka Chetri & Monoranjan Hasnu 

were recorded during investigation. 

That seized arms & ammunition were sent for expert examination. 

That he collected the expert report. 

That the statement of victim MK Acharjee & Rajesh Paul were recorded. 

That he obtained the prosecution sanction from the authority. 

Ext.6 is the prosecution sanction order. 

That on completion of investigation he submitted the charge sheet. 

 

During cross-examination PW.9 deposed that FIR has been lodged on 

03/04/2018 at 10.30 AM. 

That at morning 9 AM the case was endorsed in his name. 

That accused were apprehended in presence of Manoranjan Hasnu & Ujjal 

Das. 

That he made the seizure list in the PO itself & signatures of the 

witnesses were also taken there. 

PW.9 denied the fact that no arms & ammunition were recovered from 

accused. 

PW.9 denied the fact that accused has been falsely implicated in this 

case. 

 

16. On careful scrutiny of the record it is observed that prosecution case as 

alleged in the FIR is that in the month of February and March 2018 

information was received from various Army intelligence agencies and 

own civil sources that Self-Styled Private (SS-Private) Indrajeet Mazumder 

of DHD(A) had placed extortion demand of Rupees 2 lakhs on Mr Rajesh 

Kumar Paul, manager of Saw Mill(Mobile No- 8011640320) in Umrangso. 

On investigation it was further learnt that Indrajeet Mazumder had also 

successfully extorted Rs.5000/- from Mr. Rajesh Kumar Paul, R/O 

Umrangso and Rs. 2000/- from Mr. MK Acharjee, R/O Haflong during the 

month of March 2018. Indrajeet Mazumder used following mobile phones 

numbers for placing extortion demands viz. a)8134079075, b) 

7086250573, c) 9954393390 & d) 8011538946. On 2nd April 2018, an 

information was received from reliable source regarding presence of 



9 
  GR Case No. 70/2018 (PRC 04/2018)  

Indrajeet Mazumder in general area Lower Haflong market. Further on 3rd 

April 2018 at 9.45 AM his location was confirmed by a reliable source and 

based on information a joint operation was launched by 43 Assam Rifles, 

Dima Hasao police and E Company of 34 battalion CRPF at 10 AM on 3rd 

April 2018 and at around 10.30 AM Indrajeet Mazumder was apprehended 

from Lower Haflong market and the following items were recovered from 

his possession – 

i)One USA made 7.65 mm Revolver, ii) One empty KF 7.65 mm Cartridge, 

iii) 02(two) KF 7.65 mm Live Ammunition, iv) 06(six) 9mm Live 

Ammunition & v) One Mobile Phone with two Sims. 

 

The prosecution side examined 9 nos. of PWs including the 

informant and IO. 

The allegations labelled against the accused Indrajeet Mazumdar 

is two folds viz. allegation of extortion and allegation of illegal 

possession of arm and ammunition in contravention of sec.3 of 

Arms Act. 

Let us justify the aforesaid allegations in the light of available 

evidences on record. 

 

In respect of allegation of extortion, PW.2 deposed that in 

between the period of March & March 2018, he got information that 

accused Indrajeet Mazumder is collecting extortion money from Haflong 

to Umrangso area & accordingly on 03.04.18, they, the 43 AR Battalion 

along with 4 CRPF & Assam Police conducted a joint operation at 10 AM- 

10.30 AM at Lower Haflong Area & they have apprehended accused from 

the front of a shop. PW.3 deposed that in the month of Feb-March 

2018 they got information about the activity of extortion in Haflong to 

Umrangso area based on which the operation was launched & accused 

was apprehended from the front of a shop at Lower Haflong. PW.7 

deposed that about 4-5 months back an unknown caller asked him to 

help him by giving Rs. 2000/- & further asked him to deposit the same at 

his bank account but he refused him to pay & asked him to come infront 

of Haflong PS but the caller refused to come & insisted him to deposit the 

same at his account. He refused to give him money & disconnected the 

call. Immediately thereafter again that caller telephoned him & asked him 

to keep Rs. 2000/- in a shop where his man will come to collect the same. 

He disconnected the call & switched off the mobile. He reported the same 

to one traffic police who advised him that if any further phone call comes 

then to approach him immediately. Thereafter no further phone came to 

his mobile respecting demand. PW.9, the IO deposed that in the FIR it 

was alleged that accused has made phone call demands to MK Acharjee & 

Rajesh Kr Paul. During investigation it was found that mobile number 

through which phone call were made to Rajesh & MK Acharjee were 

mobile phones of Ujjal Das & Priyanka Chetri. On examination of Priyanka 



10 
  GR Case No. 70/2018 (PRC 04/2018)  

Chetri she stated that Indrajeet Mazumder used to visit their house & 

used her phone telling that he is dialling to his family. Ujjal Das also 

stated that Indrajeet took his phone on several occasions stating that he 

is making call to his family. Accused extorted Rs. 2000/- form MK 

Acharjee on 29/03/2018 & Rs. 5000/- from Rajesh Paul. Accused also 

admitted during investigation that he has used mobile of Ujjal & Priyanka 

for making extortion demand and mobile phones of Priyanka Chetri and 

and Ujjal Das were seized. PW.4 Priyanka Chetri deposed that about 

3-4 days earlier prior to seizing of her mobile by police, Indrajeet 

Mazumder uncle had used her mobile for calling. Police asked her to go to 

the CRPF camp situated at Lower Haflong & accordingly she went there. 

At the camp police asked Indrajeet Mazumder whether he has used her 

mobile phone for making call to which he replied in affirmative. Police 

have seized her mobile vide Ext.2. PW.5 Ujjal Das deposed that about 

2 months back accused came to his shop & asked for one pan & 

cigarette. Accused at that time asked him to give his mobile to him so 

that he can call his mother. Accused dialled one call from his mobile. After 

about one & half hour army people came & apprehended the accused 

form the nearby shop. During cross examination PW.4 admitted 

that she cannot say to whom accused has called from her mobile 

and also she is not conversant as to whether accused is involved 

in any extortion matter or not.  

As per the FIR four numbers of mobile were used for placing 

extortion demand but CDR of those mobile phones were not 

collected so as to verify the fact of usage of those mobile in 

placing extortion demand. Except then the assertion of PW.2, 

PW.3 and PW.9(IO), there is no other PWs who asserted about 

any extortion matter. IO during his evidence deposed that 

accused extorted Rs.2000/- from M.K. Acharjee but M.K. 

Acharjee who deposed as PW.7 did not support the aforesaid 

fact. Another alleged victim of extortion Mr. Rajesh Kumar Paul 

has not been examined by prosecution to corroborate the fact of 

alleged extortion of Rs.5000/- from him by the accused. 

Available evidence on record reflects that accused has used the 

mobile phone of PW.4 & PW.5 on a few occasions but does that 

directly mean that those usage was for the purpose of placing 

extortion demand and answer to this is negative since accused 

has visiting terms with PW.4 and PW.5 and there might have 

circumstance arrived which led him to use their mobile phones 

for his personal purposes.   

Thus it is found that allegation of extortion has not been made 

against the accused.  

 

Now as regarding the allegation of possessing arms and 

ammunition illegally, PW.1 deposed that on search of the accused 
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one revolver, along with live round & one mobile handset with 2 SIM were 

recovered from the possession of the accused. PW.2 deposed that on 

search of the accused one 7.65 mm revolver with 2 live rounds, 6 nos. of 

9 mm round & one mobile with 2 SIMS were recovered from the 

possession of accused. PW.3 deposed that on search of the accused, 

one revolver, live rounds & mobile with 2 SIM were recovered from his 

possession. PW.5 deposed that police seized one pistol & ammunition 

from the accused vide Ext.3. Ext.3(1) is his signature. PW.6 deposed 

that police recovered some articles such as pistol & ammunition which 

were kept at the table. Police then took his signature in Ext.3. Ext.3(2) is 

his signature. During cross examination PW.2 admitted that he is 

not a seizure witness. PW.5, seizure witness admitted that police 

has not recovered articles of Exhibit.3 in his presence and later 

on police told him that seized articles were recovered from the 

possession of the accused. PW.6, another seizure witness 

admitted that he has not seen the recovery of articles from the 

accused. Content of the Exhibit.3 reflects that arms and 

ammunitions were recovered from accused in presence of 

seizure witnesses viz. Monoronjan Hasnu(PW.6) and Ujjal 

Das(PW.5). The assertions of seizure witnesses made during 

their cross examination directly shows that they are not 

conversant about the recovery of alleged arms and ammunitions 

from the possession of the accused. 

Thus it is found that no case of illegal possession of arms and 

ammunitions has been made out against the accused.      

 

Hence on the basis of the above discussion it is concluded that 

prosecution has failed to prove the guilt of the accused Indrajeet 

Mazumder as alleged U/S.386 of IPC, R/W sec. 25(1-B) (a) of 

Arms Act beyond reasonable doubt.  

 

17. Thus the accused Indrajeet Mazumder is acquitted from the charges of 

offence punishable under section U/S.386 of IPC, R/W sec. 25(1-B) (a) of 

Arms Act and is set at liberty forthwith. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 6th day of March, 2019. 

 

 

 (Dictated by) 

Jafar Md. Azizul Karim Tapadar 

S.D.J.M., Dima Hasao                 Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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APPENDIX 

 

1. Witness for Prosecution 

1. PW.1, Robi Singh  

2. PW.2, Rajendra Kumar, the informant 

3. PW.3, Imkong Limbu  

4. PW.4, Priyanka Chetri 

5. PW.5, Ujjal Das 

6. PW.6, Manoranjan Hasnu  

7. PW.7, Mrinal Kanti Acharjee  

8. PW.8, Lekh Raj Shama, the armourer & 

9. PW.9, SI Neeraj Alom Choudhury, the I/O 

2. Witness for Defence 

NIL 

3. Court Witnesses 

NIL 

4. Prosecution Exhibits 

1. Ext.1 is the FIR. 

2. Ext.1(1) is the signature of Rajendra Kumar, the informant. 

3. Ext.2 is the seizure list.  

4. Ext.2(1) is the signature of Priyanka Chetri. 

5. Ext.2(2), is the signature of IO, SI Neeraj Alom Choudhury. 

6. Ext.3 is the seizure list vide which one pistol & ammunition were seized from 

the accused. 

7. Ext.3(1) is the signature of Ujjal Das. 

8. Ext.3(2) is the signature of Manaranjan Hasnu. 

9. Ext.3(3) is the signature of SI Neeraj Alom Choudhury, the I/O. 

10. Ext.4 is the seizure list. 

11. Ext.4(1) is the signature of Manaranjan Hasnu. 

12. Ext.4(2) is the signature of Ujjal Das. 

13. Ext.4(3), is the signature of IO, SI Neeraj Alom Choudhury. 

14. Ext.5 is the Armourer report. 

15. Ext.5(1) is the signature of Lekh Raj Sharma, the Armourer. 

16. Ext.6, is the Prosecution Sanction Order.      

 

5. Defence Exhibits 

NIL 

 

6. Court Exhibits 

NIL 

 

               Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 



13 
  GR Case No. 70/2018 (PRC 04/2018)  

 

     ORDER 

Date:  

06/03/19 Accused person is produced from the custody. 

In light of the above discussion, observation, and the reasons, 

conclusion drawn in the judgment is, prosecution has failed to prove 

the guilt of the accused Indrajeet Mazumder as alleged U/S.386 

of IPC, R/W sec. 25(1-B) (a) of Arms Act beyond reasonable 

doubt.  

 

Thus the accused Indrajeet Mazumder is acquitted from the charges 

of offence punishable under section U/S.386 of IPC, R/W sec. 25(1-B) 

(a) of Arms Act and is set at liberty forthwith. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 6th Day of March, 2019. 

 

DA shall send a copy of this Judgment to the Assistant Jailor, Haflong 

Sub-Jail and concerned police station for information and necessary 

action.  

 

Case is disposed of accordingly.                   

               

 

                           S.D.J.M. 

 

 

 

 

 

 

 

 

 

 

 


